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Arbitration Apprication filed under section 11 G), (')and (6) of Arbitrationand Conciliation Act, .19g6 

for the reason. .trtuOpraying that this Hon,ble Court may be pleased ro,'n 
tn" accompanying affidavit,

sectron 11 g), (5) & (o) R/w section i 0(2) of the /appoint 
a sole Arbitrator under
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;trict under 100o/o Turnkey basis,between them.
Counsel for the petitioner: 

Mr. p. SOMA SEKHARA NAIDU
Counsel for the Respondent: None Appeared
The Court made the foltowing: ORDER
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TIIqE(I !'=BLE THE CHIEF JUSTIC !DHi]

ARIt:TRATION APPLICATIO NNO .189 of 20i t1

ORDER

Heard N[:. P.Soma Sekhara Naidu, icamcd cotrnsel flor

the applicant.

2 This appiication under Sectjon 11(6) of thr: Arbitration

and Conciliatir'rn Act, 1996 (briefly 'the A&C Ar:t') lras been

filed seeking lppointment o[ sole arbitrator to res'llve the

dispute betrvec:tr the parues

3. Admittc<:l[r-, the parties have entered into ar, a!]reement

on 09.04.2011i Clause 25 of the General C:ndirions of

Contract annel;ed thereto contains an arbitrarion 'lause' 'nvhich

is extracted bel,rw for the facdrry of reference:

''The a rbitration shall be conducted in accort lrtnc.:

with tl-,e arbitration procedurc publishcd bv tht:

insrrtur-ron named and in the place shown in thr:

(lontrrr,::t Data."



)

4. Thc dispute had arisen berween the partres. Therefore,

the applicant sent a notice under Section 21 o{ the A&C Act to

the respondent 15.12.2023. Respondent filed replyon

on 16.03.2024. Thereafter, this applicar_ion has been filed.

5. Despite service of no tice, neither anyone has appeared on

behalf of the respondenr nor any counrer is filed ro oppose rhe

pf yer.

6. In a proceeding under Secrion 11(6) of the A&C Act, the

Court has to satis$, itself whether the undedpng conffact

contains an arbitration agreemenr, which provides for

arbitration pertaining to disputes, which have arisen berween

the parties. In the instant case, on perusal of the agreement

dated 09.04.2015, tt is evident that the same contains an

arbitration clause and the dispute has arisen berween the parties

which requires resolution in the manner agreed to by the

parues.
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To,

Kam/gh \

1. 'fheref<r.-:. i\{r. Justice Challa I(odanda Rar.rr (rcsidcnt of

Plot No.68, Road No.71, Phase III, lrrl>ilc: Hills,

Hyderabad-34; Mobile No.8331010695), is appointe<[ as sole

arbitrator to arljr-rdicate the dispute berween the p.rr ics

8. Ac,:ordu:q1), the Arbitration Applicauon is rlisf,osed o[.

No cos ts.

9. Office to communicate a copy of this o::der. to the

learned Arbitrrr tor

As a seqLre [, miscellaneous peridons, pendinp, ii anrr, stand

closed
Sd/. IV. VIJAYA BHASKER

JOINT REGIS RAR

//TRUE COPYII
SECTION OFFICER

1. Mr. Justice Challa Kodanda Ram (resident of Plot No.€8, Road No.71, Phase

lll, Jubilee rlills, Hyderabad-34; Mobile No.B331C 10695) (By Special

Messenger)(l\long with a Copy of affidavit and material papers)

2. One CC to Mr P. SOMA SEKHARA NAIDU, Advocate [OPL.IC]

3. Two CD Cop,ers
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HIGH COURT

DATED:21109'12024

ORDER

ARBAPPL.No.I89 of 2024

DISPOSING OF THE
ARBITRATIOIN
APPLICATIOI'I
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